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1.6.2004 	 Heard Mr. s. Nath, learned, 

counsel for the applicant. 

Issue notice to show cause as 
to why contempt proceeding shall not 

be initiated, returnable within four 

List on 	7.7-2n ,OA for orders. 

ber) 

mb 

YY' 	l2.08.204 	List on 23.8.2004 for orders. 

m 
e 	 Menber (A) 

tab 

3804I 	Present: }bn'ble P4r.D.•C.Verma, 'lice'. 
( 	 Chaitman. 

Mon'b].e Mr.K.V.Prahladan, Admini..' 
strative Hnber. 

This 	ôntenpt petit ion has been 

filed praying for initiation of 

Contanpt proceedings against the 

Respondents for non ccznpliance of 

the order dAted 240,03. passed by 

tl-4s Triburiaa. in 0.A.No.240/02 

The learned counsel for the Respor 

dents submits that the reply has 

- i I..  been filed by Respondent No2 in 
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/ 	 C.P.21 df 2004 	 + 

23.8.04, in the contapt Petition conf.izmjng 

ccxnpliance of the Tribuni $ order, 

Accord.ng1y the C.P. La drpped. 
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L-CENTRAL
M%YZW  

IN TH 	ADMINIST TIVE TRIBUNAL 

B1iENCH UWAHATI 

(An Application under Section 19 of the Anmihistrative Tiibunals Act, 1985) 

Contempt petition No. 	 /2004 

In O.A no.240 of 2002. 

In the matter of 

Mrs. Namita Pandey 
Petitioner. 

- Versus - 

Union of India and Others. 

Alleged Contemners. 

- And- 

In the matter of 

An application under section 17 of the 

Administrative Tribunals Act,1985 praying 

for initiation of a Contempt pniceeding 

against the alleged contemnors for non-

complience of the order dated 29.10.2003 

passed in O.A.No.240/2OQZ 

And 

In the matter of 



Mrs. Namita Pandey. 

Primary Teacher, 

Kendriya Vidyalaya, 

Duliajaii 

Petitioner.. 

- Versus- 

Sti MMjoshi. 

Assistant Commissioner 

K.V.S. Regional Office, 

Hospital Road, 

Silchar-788001. 

Shri Dinesh Chandra Bist. 

Joint Commissioner. 

K.V.S. Regional Office. 

Hospital Road, Siichar-78 8001. 

Allcgcd Contemnors. 

The humble petitioner above named- 

Most respectfully sheweth: - 

That your petitioner being aggrieved due to her reduction of pay by two lower 

stages, approached this Hon'ble Tribunal through O.A.No. 240/02 

That the Hon'ble tribunal after hearing the contentions of the parties was pleased 

to dispose of the application wide order dated 29.10.2003 passed in O.A.No 240 of 

2002 directing the respondents as follows:- 

The impugned order of penalty imposed on the applicant dated 

19/25.06.2001(Annexure-VI) as 	well as 	the appellate 	order dated 
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	 5/  

08.10.2002 (Annexure-X) are accordingly set aside and quashed. The 

respondents are directed to give all consequential benefits to the applicant. 

The application is allowed to the extent indicated. There sh4 

however, no order as to costs." 

(Copy of the Judgment and order dated 29.10.2003 is annexed hereto and 

marked as Armexure-T). 

That your petitioner thereafter approached the alleged contenmors for 

implementation of the Judgment and further submitted representation on 

15.12.2003 to the alleged contemners praying for early implementation of the 

Judgment and order dated 29.10.2003 passed in O.A.No 240 of 2002. 

( Copy of the representation dated 15.12.2003 is annexed hereto and 

marked as Annexure-I[I) 

That the humble petitioner begs to state that more than 6 (six) months time have 

passed since the passing of the order but the alleged contemnors have not initiated 

any action for implementation of the Judnent aforesaid. 

That it is stated that the alleged contemnors deliberately and willfully did not 

initiate any action for implementation of the Judgment and Order dated 

29.10.2003 Passed by this Homible tribunal in O.A.No 240 of 2002 which 

amounts to Contempt of Court. Therefore the Honble tribunal be pleased to 

initiate a Contempt proceeding against the alleged contemnors for willful 

violation of the order of the Hon'ble tribunal dated 29.102003 in 

O.A.No.24012002 and further he pleased to impose punishment upon the alleged 

contemners in accordance with law. 

 

 



Under the facts and circumstances stared above, the Hon'ble tiibunal be 

pleased to initiate Contempt proceeding against the Alleged Contenmors for 

willful non-compliance of the order dated 29.10.2003 in O.A.No240/2002 and be 

pleased to impose punishment upon the alleged contemnors in accordance with 

law and further be pleased to pass any other order or orders as deemed fit and 

proper by the Hon hle Court. 

And for this act of kindness the petitioner as in duty bound shall ever 

pray. 
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AFFIDAVIT 

I. Smt. Namita Pandey, W/o- Shri Shekhar Kumar 

Pandey, presently working as Primary Teacher, kendriya 

Vidyalaya Duliajan do hereby solemnly declare as 

follows - 

1. 	That I am the petitioner in the above contempt 

retition and as such I am well acquainted with the 

facts and circumstances of the case and also 

comoetent to sign this affidavit 

2 	That the statement made in para 1 to 5 are true to 

my knoledQe and belief and I have not suppressed 

any material facts 

3. 	That this Affidavit is made for the purpose of 

filing contempt petition before the Honble 

Central Administrative Tribunal, Guahati Bench 

for non-compliance of the Honble Tribunal 5 s order 

dated 29.10..2003 passed in O.A.No240/2002 

And I sign this Affidavit on this 	day of 

May 2004. 

'identified by 

4 ) 
TLt ctte 
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CENTRAL ADMINISTRATIVF TRIBUNAL, ('dIWAHATI BENCH, 
	 0\ 

OL- lyinril App] 	 . 2 	2002: 

D;itc of Order 	Thi. n the 29th Diy of October, -2003 

fi'h1 I(oi'bie Mr Jun(.1.cc-D.tI.Chowdhury, Vh-Chtjrm,ri. 

Th I[on'ble Mr K.V.Prahldan,Admjnjst:ratjve Membet. 

c 
rci t 	ID 	icy, 

' 	 leacLler , 
endriya Vidya].ayi , 

.Du1iajan. 	 . . App3.ccnt 

	

I.-- 	
13y Advoctite 	ri M.Chnc1. 

Versus -. 

l. Union of mci i, 
( I.'hi:ough the Socrot.nry to the 
Govt. of Inc1ii, Miniutry of 
Uttrnn Roeourco Development, 

- 	
- 	;;thtri Bhwnn, Nw Delhi-i. 

2. IhieComminsioner, 
1 	Kendriya Vidyn1yn Sangath3n, 

3.8, Institutiontl Area, 
- 

	

	Shaheec1 Jeet Sinyh Marg, 
(.NewDelhi-l1016. 

3.The Asstt. Commissioner, 
:K.V.S, Regional Office, 

t 	1I-10epitl Road, 

	

• 	 _j . Si1char-78806i. 

;14. '-S hri ;P.R.L.CuLa, 
- - nducation Officer, 

- (the then officiating.A.C), 
• - 	Icendriya Viclyalaya Sangathan, 

- 	Regional Office, 
- 	Slichar. 

15. :Shri R.C.Katiyar, 
-Ex-Principcii, 	 - 
- - 
	<ondriya Vidyalaya, 

.'Urnranghu. 

•L6.shri K.Rajcnciran, 

	

• 	
- & 	' 	(?resent.rig Officer) 

i IPrincipal, Kendriya Vidynlaya, 

	

• 	- 	 J.'insukia 

ihri M . Subrnmuii.um, 
(Bnquiry ol:ficcr) 

--Principal, Kenclriya Vidyalayn, 	 - 	 . 
Slichar 	

Renpnc3r rLn 

'\ \ 	I\civocate Sri M.K.lthzumcthr, 	tnding counsel, K.V.S. 

0 R D E R (ORAL) 

hIOWDI1URY J (V C) 

Thi is 	.i ppi ca tion 	uncle r 	Sec. t ion 	1.9 	of 	the' 

'rrihunalr, Act 1965 has n ricen rind i S cl irrc::r'd 



- 

aya Inst the order dated 19/25.6. 2001 imposing a prnn] ty 

acjntwi'L the 3ppl.icnnt by the jnnintant 
. coniminnionr by way 

of reductiOn of pay by two lower stages in the time scale of 

: , for a period of two years with pay. of RS.4500-7000/  

curnuiaiVe effect as well  as the order .  passed by the 

appellate authority vide order No.9-69 
2001-KVS(V1Y) dated 

0.1.O.0O2 in the tollowifly circumstances.  

2. 	
The applicant was serving as a primary teacher (PRT) 

	

7 J.i 	I 
t. KfldriVfl VicJyalaYa, UmrangshU. whilo she was serving ni 

- 
such a preliminarY enquiry proceeding wan initiated vicle 

Melillo 	 20.4.99 	which culminatedl 	in 	a 	c1incipl1flhY 

i proceeding and a charge memo was ssued on the pplicbflt 

vide memo dated 30.3 .2000 containing two artCC of charges 

which reads as under 

LEZI 	
Namita pandey, while working 

as a Primary teacher at 
Ky. mrangshu 

V 	
tr arranged to issue fake 	

ansfer order 

No.F.33l8/9B' 	
(EgttIIX) 	, dated 

12.10.1998, for 'posting to 1(endriYa 

VidyalaYa CCI, Gandhi Nagar. Ranchi in her
, 

 

favour. 
Mrs Namita Pandey, prirnarY',T00 	

has 

therefore done fraudU1e1t manipulation in 
violation of item 34 of code of conduCt for 
teacher envisag in Chapter 

vi of the 

\, I 	1dIIct01 Code aM therebY contrnveflbd. Ilume 

3(I) (II) of CCS(COIUCt) Rules, l94• 	
he 

hnn thercfor0 rendered herself liable to 
ac

er CCS(CCA) fltilF1, 
tion und  

I 	
lOGS as extended to KVS employee. 

ARTICLEI 	rs 	Narnit' 	Pandey' 	while 

PrimarY Teacher at 	
enc1riYa 

vldyalaYa , 	UrnrOflY5l1 	unatthOrm5cdhlY 	t-r,nk 

	

' ..: 	. 	
OCCUI)flt lOfl f o cefully by btC5k i ny th' 
of the resdCntal accommo(]atiofl of the 
said Kendriya VidyalflY0 on 25.09 

	MrFI 

Yf , 	
Namita Pandeyt PrimarY Teacher has tin)S  rean 

	

:t 	
failed to exercise cleVOt ion and 

\ r\ 	
: 	

care n the discharge of he 0ffiCial duty 

\ 	
/1 	

nd has violated item 22 of the Educati0fl 

' 	.'-- 	

Code and she has therebY cofltr3venl Rule 
3(I) (II) of the ccs(Coflduct) Rules, 1964 

and tr(0 	
renclere(l herself liabiC to 

ljflarfl%t.%flyplOYâ 	
u1 en 

The 1,iicar1t sbfli ttd her writ1 	
statcrn0nt 	eflying 

afl(1 

the al1CYat0 	
. 1'hC Pr1nC' y.V.S"' 
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H 
• 	 ;?PPdlted 1nquiry Officer and on conclun ion of the encjul ry 

submiLLed hir, 	report dLcd 	20.7.2000 	holding 	the 
'iippl 	gui ty o1 charge. No.1. The Inqu.1 ry Off I ocr in hi n 

fining also found that charge mentioned at Aticle-ii was 

not established. 	The dj 	pltrinry 	uity 	i.e. 	the 

Commissioner by memo dated 30.3,2000/17.4.2001, 

forwarded the report of the rnquiry Offleor inforrninq hr., 

the prov:sional o6tcoina of the c1ejsjc,n, 

peino it was indicated that the disciplinary authority 

proposed to impose on her a penalty of reduction to lower 

'1• 	stages on 	the 	time 	scale of 	pay 	t.4500-7000/- with 

• '•\ cumu1tive effect. The applicant submitted representation 

• :nd thereafter by the impugned order dated 19/25.6.2001 the 

cl:lniciplinary ntfthority imposed her a penalty by reducing 

pay by ,  two stages in the time 6cnleof pay 

Rs.400-125-7000/- for a period of two .yearr3 with cumulatIve 

L leffect anclwould not earn any thcrements of pay during that 

I 
peiod. The applicant preferred an appeal. The appellate 

a 	on considering the facts situation reduced the 
. 	r 

rpenaity imposed by the disciplinary authority for reduction 

of I pay by one stacje from R.5000/- to 4075/- in the time 

;cal 3  of Rs.4500-7000/- for a period of two years with effect 

J ' 	friit ¶3.9.6.2001 with cumultivo effect. It wan aino orc1err1 

ht hc will not earn incrementn during the period of two 
/ 

(/ 	yeaLn Hence this application asriling the legitimacy of 

the order as arbitr.'ry and dlcriminatory. 
' 	 - 

3. 	The respondents contested the cne and contended that 
• 

	

	the applicant Was given reasonable opportunity to defend her 

?case A fair enquiry was conducted The rnquiry Officer on 

4 o,nsderation of materials on record and onasTj 

found 	e 	- 

tc 

Ql- 

•r1'Y 
(( 

• .L.. 	. 	I, 

/ 



H, 

- it 
- 

P . mpojed the pull I hmen t which wan al 50 conf I rIUCC) by t h 
• 	 h 	 - 

appellate authority. No injustice as such was call c for 

4. 	7 We have heard Mr M.Chandn, learned counsel for the 

'appiiant and also Mr M.K.Mazumdar,.lcarned standing coUnsel 

K.V.S .jf;o ~. , , 	at length. While considering;.the. materinis On 

}roqors it appears to us that the Enquiry .Offi.cer aubmitted 

,
.
his report on 28.7.2000 on completion of, the enquiry and 

haren the enquiry Was yet to be completed. Rri R.C.KoLI.ynr, 

Pr'l 	cross 	examined 	the 	witnesses, 	namely, 	the 

Princal-in-Charge made the fol]owing reply in ni werIn  

V 
the questions put: by the applicant : 

"Wha I: hen prompted to reach B uCh cone Iu'.l.ori 
- 	 that I have arranged to isaue the fraudulent 

transfer order ? 	 . 

Sir, 	I 	have 	not 	ptornpted 	tc' 	rech. 	rqich 
conclusion that she. os hrrnnged to issue tne 
fraudulent transfer .  order. A .0 Sir told Inc that 
it might be fraudulent transfer. 

• 	 — 	 that any eviden 	or materials, available 
with you . 'to establish that the fraudulent: 

• 	
letter was issued by mc 7 

Sir, No I hpve not any cvidenp or niatenials 
, . 	 availabe with me to establish tnat the 

fraudulent' letter was issued by 'Mrs. Hamita 

1 	 Pandey (Pnr) 

The Enquiry Officer who submitted report prior to conc)usion 

of the enquiry apparently missed thii3 aspect of the matter. 

The evidence on record as we pointed out earlier lLnr,if 

-i - ' ul.tf led the involvement of the appi I cant In tho a 1 1 eqed 

	

- 	. 	A', 	 . 

• 	A 	\' 	 •••• 

The enquiry in.that regardwas incomplete and has 

( 	

ql1luhInLLtod Its report held gui) t y of charge Nc,. Ti 	the 

' 21r3c.tlinary uLhorit.y cJd not apply its mind to those cpertn 

\" ,i 	chanically accepted the report of the Enquiry Officer 
• 

 

X. , 	I , , 	 / 
hp ding tehe applicant guilty of charge No.1. The Enquiry 

Officer himself exonerated the applicant from the charge 

. 	 • 	 . 	 . ... . . 	••,,•,, 	, 	
, ..... 

spccI of' the' matter wan wrong.ly attended by the 

appellate authority and in fact: appellate authority observed 

Lhat. lull proof effort were not made to estahi ish the chargP 



, 

again'st the applicant. While adcl:rcssing this anpect of the 1wtLer thr 

• 	)ollate authority avoided this fact that there wan no evlilcnce 	fore 

thccicjuiry officer and the disciplinary authority that the 

app]Jcant as a Primary Teacher could arrange to inue fake 

transfer order. The finclinq hcic3inu the applicant qu:lty of 

I haL 

 

NIC I T terpfo 	 inq1" 	 Tfl 	1LLL o opv  

• 

	

	suthcrit:y has also mir%ned those important aspect of the 

matter. As mentioned earlier that from the own showing of the 

I 
•esordcnts the charge No.11 was not ontabliahed.  rnc1 there 
j 

• 	w3134 uo juti1i.cation for imposing 	the penalty on 	the 

• 

ppi. anL • The order of the di nciplinnry nuthcri.ty baned On 

11 	t 
hef.indings of the Enquiry Officer is accordingly sot aside 

41 	1 
andquashed. The order of the appellate authority also set 

aside for t h e- infirmities cited above. 

5. 	For all these reasons the impugned order of penalty 

jmpsed on the applicant dated 19/25.6.2001 (nnexure-VI) as 

11 as the appellate order dated 8.10.2002 (1nnexure-X) are 

ccordingly set aside and quashed. The respondents are 
1 

ircted to give all consequential benefits to the applicant. 

! The application is allowed to the extent indicated. 

There shall, however, be no order as to costs. 

	

- 	 &J/ 

((7-T 	\\ 	
Sd/ tin0Cii (A) 

•:.' )/,,' 	)) 	• 	• 

cecth  

• 	pg 	 . 	 t.fL1. G'JJ.'.i//,.i '1•I  

05 I 	& 	 . 	• 
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The Asstt. Commissioner, 

K.V.S, Regional Office, 

•.Hospitl Road, 

Silchr7 88001 

Tl rouglPrPct Chnii 

Si.b: - Prayer for implementation of the Judgment and order dated 

29J0.2003 in O.A. NS  -
. 240 of 2002. 

'S 	 '  •;sU.: 

• 	> 

epctd Sir, 
Lnclosed kindlr find herewith a copY of the Judgment and 

Qrder dated 29 10 2003 in 0 ANo 240 of 2002 passed by the Learned CAl, 
01. 

GuwahaU Beiich, whet ebv the 1cai ned 1 iibunal was pleased to set aside and 

quash the penalty order dated 19/25.06.2001 and appellate order dated 

08.10,2002. 
1 hercfore1 I would like to request you kindly to implement the 

Judgment by granting me all con sequentlaIrbenefits as eurly.usposible. 

Yours faithfully 
Date - 

29 1 	 I 

Mrs.NonutaPaIdeV. I 

rRT 
- 	-- - 	 ----: - 

0 
A 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH - GUWAHATI 	- 

-c 

CONTEMPT PTN. NO.21/04 

In O.A No.240/02 

Mrs. Namita Pandey 

Petitioner 

-VERSUS- 

Sri M.M Joshi & 

Sri Dinesh (:i:hjBist. 

Respondents 
Contemptner 

Appearance of the Respondent 

No.2 and Written Statement 

filed by the Respondents. 

-AND- 

IN THE MATTER OF: 

Order dated 01-06-2004 passed 

by this Hon'ble Tribunal. 

-AND- 

ton&t.. 



304  

-2- 

IN THE MATTER OF: 

Dr E. Prabhakar, 

Assistant Commissioner, 

Kendriya Vidyalaya Sangathan, 

Regional Office, Silchar. 

Deponent 

The humble Written Statement 

on behalf of the Respondent 

No.2 is as follows: 

That the deponent states that he is being 

authorised to file this Written Statement by the 

Respondent No.2, the present Written Statement is 

filed on behalf of the Respondent No.2. 

That the deponent states that pursuance to 

the OLder daLed 01-06-2004 passed by this Hon'ble 

Tribunal notice was served on the Respondent No.2 and 

the Respondent have gone through the contents of the 

petition and have understood the same. 

That the deponent states that at the outset 

the Respondent begs unconditional apology for any 

I  omission or commission un-willingly by the Respondent 

No.2 and further begs to file reply agaInst the 

petition as under. 

3(a). 	That with regard to the statement made in 

pará 1, 2 and 3 it is stated that the facts stated in 

these paras are matter of record and as such the 

Contd ... ... 



to 
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-3- 

deponent admits all those which are borne out of 

record. 

ThaL wiLli Leyald Lo Liie statement made in 

para 4 and 5 the deponent states that there is no 

wilful disobedience and deliberate violation of 

Tribunal's Order for, pursuant to Judgment passed by 

this Hon'ble Tribunal on 29-10-2003 the Regional 

Office at Silchar conveyed the decision at the 

Headquarter at New Delhi and the Competent Authority 

conveyed the decision to the Regional Office at 

Silchar vide letter dated 30-07-2004 after consulting 

with Legal Cell, Kendriya Vidyalaya Sangathan to 

comply with the order of Hon'ble Central Adminis-

trative Tribunal. 

That in view of the matter, in compliance 

with the direction of the Hon'ble Central Adxninis-

trative Tribunal, Guwahati Bench Srati. N. Pandey was 

informed accordingly the direction to the Principal, 

Kendriya Vidyalaya, Duliajan to pay her the 

consequential benefits vide letter dated 02-08-2004 

issued by the Assistant Commissioner, Regional Office, 

Silchar. 

A copy of the order dated 02-08-

2004 is annexed herewith and 

marked as ANNEXURE - R-I. 

4. 	That there is no wilful disobedience on the 

part of the Respondent in regard compliance of the 

order albeit there is some delay, for, the Respondent 

Contd...... 
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only acted through officers at diverse stages and as 

such it is an administrative delay and there is no 

laches at any stage and as it is desirable to close 

the matter for the ends of justice. 

In the circumstances it is therefore 

prayed that, this Hon'ble Tribunal 

may be pleased to entertain this 

reply and considering the context of 

the matter be pleased to drop the 

proceeding by discharging the notice 

and-  / or pass any other order for the 

ends of justice. 

p 

VE R I F I C A T I 0 N ...... Page/5 

Conid...... 
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VERIF I.CT ION 

I, Dr. E. Prabhakar, Assistant Commissioner, 

Kendriya Vidyalaya Sangathan, Regional Office, Silchar, 

Distt. cachar, Assam the respondant/applicaflt of the 

instant case do hereby sclemnly verify that the 

statements made in the paragraphs t , 	
'6 

A 	are true to my knowledge, those made in 

paragraphs 

are being matters of records are true information 

derived therefrom which I believe to be true. 

And I sign this verification t.dy on this the QO% 

dy of 	 2004. 

*Donant 
bitt. ComrMosionor 

SilcMr 



_ L 

• 

s,'•' 	
\Kndriya Vidyaaya Sangathan 

• 	_J 	 Regional Office-Slichar 

\' •' 	,,'. 	
HospitatRoad 

eI..No.s 	Silchar-788001, Assam 
03842-234009 (Fax/Tel)i 

2341.54(AC&AO),245737(E 0&A0 ) 

Ref.No.4_1/2004KVS(S1)/ 	 Dated: 02.8.2004 

; t.( 
The Principal, 
KendriS/a vidyalaya, 
Duliajan. 

Sub: 	CA No.240/2002S1flt.NOmita Pandey, PRT, Ky, Duliajan 
Vs. KVS in CAT, Guwahati Bench-reg. 

. 	Sir, • 

Inviting your attention to the subject cited above, 

I 	am to 	inform you that 	it has 	been 	decided 	by KVS(Flqrs.), 	New 

Delhi vide 	Fax 	letter No.19-410(13)!2002 	-KVS(L&C) dated 

30.07.2004 in 	consultation with 	Leql 	Advisor,KVS to 	comply,  

with the order dated 29.10.2003 passed by CAT, Guwahati Bench 

in CA No.240/2002 filed by Smt.Nomita P3ndey, 	PRT. 

Smt.Nomita Pandey filed Aji 'V\ No.240/2002 in CAT, 

Guwaha Li. Bench against i. 	orclei: da LJ 	6 . 2001 and 

08.10.2002 passed by thn Disclplinary Aiii:hority and the 
Appellate Authority respectively. '[h ::i Ld CA was disposed Of 
by uhe Ion'ble Tribunal vi.de order dated 2.10.2003 setting 
aside the orders passed by the Disciplinary Authority and 
Appellate Authority. 

In compliance with the ordurs passed by the lion' ble 
Tribunal Smt.Nomita Pandey, l?RT is entitled to COflSeqUefltia. 

- I' 

benefits. 	 i:•' 

You are, therefore, requested to pay her the conseential 
benefits accordingly. 

Yours faithfully, 

/'i, 
P1BHAKA11' 

	

( I 	 ASSISTANT COMMISSIONER 

copy to: 	
1/ 

Smt . Nomi.ta Pandey, PRT Ky, Du I. 	jan or lnfo.rma Lion. 

Sh.M.K.Mazumdar, 	KVS Standing Counsel, CAT, Guwahati 

• 	Bench with the request to inform the lion' ble 
CAT, 

Guwahati Bench. 
The Asstt. Commissioner (Admn.), KVS(1-IQ) , New Delhi. for 

•information. 
The 	Asstt.CommiSS.tOne.r, 	KVS 	(RO) 	

Guwahati 	for 

infprmatibn. 

Assls] 1T •cOYlM1SS1QNER 

• ..._•_;_ .-•• 


